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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,

WESTERN ZONE BENCH, PUNE

ORIGINAL APPLICATION No. 56 OF 2018

J'

or file

IN THE MATTER OF:

Mr. Nikhil Vidyadhar Joglekar ...APPLICANT

Versus

MoEFCC, & Ors. ,..RESPONDENTS

AFFIDAVIT ON BEHALF OF THE MINISTRY OF ENVIRONMENT.

FOREST and CLIMATE CHANGE. RESPONDENT NO. 1.

I, Suresh Kumar Adapa, Slo Shri Ramulu Adapa aged about 39 years

working as Scientist 'D' at the Regional office of Ministry of Environment,

Forest and Climate Change (hereinafter referred to as MoEF&CC) at Nagpur

do hereby solemnly affirm and state as under:

1) That I, in the capacity of Scientist 'D' at the Regional office of Ministry of

Environment, Forest and Climate Change, I am fully conversant with the

facts of the case and competent to swear this affidavit on behalf of

Respondent No 1.

,{i.-. 2),.:T!"1t I have read and understood the Application before filing this Counter

" ' :. . Af#dnwit qc renlrr fheretnt as reply thereto.

contents of this Application which have not been specifically "
hereunder are either a matter of record or are denied.

t 1\ 2?'

4) That the deponent craves liberty to raise any further submissions

additional affidavits if need arises during the course of proceedings.

\ S*.r"tt^\('}'"'-
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s)

6)

It is submitted that this Ministry had notified the Solid waste Management
(swM) Rules, 2016 in supersession to the Municipal Solid waste
(Management and Handling) Rules, 2000 vide GSR No. 1357 (E) on dated

8th April 2016. copy of the said Rules is annexed herein as Annexure A.

That these rules, emphasizes the source segregation of waste, a basic need

for channelizing the waste to wealth by recovery, reuse and recycle,

enable local bodies to collect 'User Fee' and levy ,Spot Fine', separate

regime of disposal of diapers and sanitary napkins; bulk and institutional
generators, market associations, event organizers, hotels and restaurants

and new townships, group housing societies have been made responsible

for segregation and sorting and to have partnership with local bodies for
management of waste generated in their premises; promotion of city

compost marketing; enable bringing policy on waste to energy; integration

of Rag pickers, Kabadi wallas and self Help Groups etc.in waste

collection system; developers of Special Economic Zone,Industrial Estate,

Industrial park to earmark at least 5yo of the total area of the plot or

minimum 5 plots/ sheds for recovery and recycling facility.

That, Rule 3(41) of Solid Waste Management Rules 2016, defines

"sanitary waste" means wastes comprising of used diapers, sanitary towels

or napkins, tampons, condoms, incontinence sheets and any other similar

waste;

8) That as per the Rule 3(46) "solid waste" means and includes solid or

semi-solid domestic waste, sanitary waste, commercial waste, institutional

waste, catering and market waste and other non-residential wastes, street

, silt removed or collected from the surface drains, horticulture

, agriculture and dairy waste, treated bio-medical waste excluding

ial waste, bio-medical waste and e-waste, battery waste, radio-active

generated in the area under the local authorities and other entities

That as per the Rule 15 (zi) of swM Rules, 2016, the local authorities

and Panchayats shall allow only the non-usable, non-recyclable, non-

biodegradable, non-combustible and non-reactive inert waste and pre-

processing rejects and residues from waste processing facilities to go to
. / t t"

BI

7)
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sanitary landfill and the sanitary landfill sites shall meet the specifications

as given in Schedule-I, however, every effort shall be made to recycle or IZ>reuse the rejects to achieve the desired objective of zero waste going to
landfill.

10) That as per the Rule l6 of swM Rules, 2016, the state pollution control
Board or Pollution Control Committee are responsible for the effective

enforcement of these rules in their State through local bodies in their
respective jurisdiction and review implementation of these rules at least

twice a year in close coordination with concerned Directorate of Municipal
Administration or Secretary-in-Charge of State Urban Development

Department. Moreover, the State Pollution Control Board is responsible to

monitor environmental standards and adherence to conditions as specified

under the Schedule I and Schedule II for waste processing and disposal

sites.

11) That, the Rule 17 of the swM Rules, 2016, states the duty of
manufacturers or brand owners of disposable products and sanitary napkins

and diapers:

1. All manufacturers of disposable products such as tin, glass, plastics

packaging, etc., or brand owners who introduce such products in the

market shall provide necessary financial assistance to local authorities for
es tablishment of waste management system.

2. All such brand owners who sell or market their products in such packaging

\ material which are non-biodegradable shall put in place a system to-;io material which are non-biodegradable shall put in prace a sy,

',,,,,i"foollect back the paclcaging waste generated due to their production.

or brand owners or rnarketing companies of sanitary

NS and diapers shall explore the possibility of using all recyclabre

in their products or they shall provide a pouch or wrapper for
disposal of each napkin or diapers along with the plckel of their-_sarlitary

products.

4. All such manufacturers, brand owners or marketing companies shall

educate the masses for wrapping and disposal of their products.

l' (. .,-t1^ \q""
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12) It is pertinent to mention that the State Governments have the prime

responsibility for enforcing and implementing various provisions of the

Rules to achieve the stated objectives of the Rules.

13) That in light of the above, it is submitted that this Ministry, in the

administrative structure of the Central Government, it,s primary concern is

for the planning, promotion, co-ordination and overseeing the

implementation of our country's environmental and forestry policies and

programs. The objectives of the Ministry are well supported by a set of
legislative and regulatory measures, aimed at the preservation,

conservation and protection of the environment. The prescribed authorities

for the enforcement of the said legislative and regulatory measures in

States/ Union Territories are local agencies such as State Environment

Departments, State Pollution control Boards, pollution control
committees in respect of union Territories, State urban Development

Departments, Urban Local Bodies, etc.

14) That these Rules have been sent to

Territory, Central Pollution Control

Boards for effective implementation.

.....

15) 
lt'i;g,most humbly prayed that this Hon'ble Tribunal may kindly pass such

' ord-qr(s) as may be deemed fit and proper in the facts and circumstances of

\'2-3

all the State Government / Union

Board and State Pollution Control

\., ,,, the"Eas
' \ ,.I.j j', .)i/ llt" 

^./' 4,//W \r""*'!fr,
DEPONENT

i
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\'tAVERIF'ICATON

verified at Nagpur on this day of r7ft June, 2019 thatthe contents of the above
affidavit are true and correct to my knowledge and as per official records
maintained in the routine course of business. No part of the above affidavit is false
and nothing material has been concealed there from.

NI*{}5r,.
DEPONENT

:;;i,;;;
;,, ti:::1"

\.

WHO IS PERSOI(ALI]i
ME IOENTIFIED iJ'I

SANTIA.GO
A3ax#trfi!$TARIn

rtA(i:ji.;; rrsr o,rt s.i ttlhi{

/
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rerFqrfrFii fi Tq {qr:
YFWfirTt+.r{fi-s{Tfidqr: \1-5

Y{c-VI

Ift{q 2s ?dl

Sfr+rficftam

[wr. {'. 1 B-3/2 004-q{qirqrrS]

frqr+rs{ft-{, Egffiqfuq

MINISTRY OF ENYIRONMENT, FOREST AND CLTMATE CHANGE

NOTIFICATION

New Delhi, the 8th April, 2016

S.O. f357(E).-Whereas the draft of the Solid Waste Management Rules, 2015 were published under the
notification of the Government of tndia in the Ministry of Environment, Forest and Climate Change number C.S.R. 45 1

(E), dated the 3'd June, 2015 in the Gazette of lndia, part Il, Section3, sub- section (i) ofthe same date inviting objections
or suggestions from the persons likely to be affected thereby, before the expiry of the period of sixty days from the^

publication of the said notification on the Solid Waste Management Rules, 2015 in supersession of the Municipal Solid
Waste (Management and Handling) Rules, 2000;

And whereas, copies of the said Gazette were made available to the public on the 3'd June, 2015;

And whereas, the objections or comments received within the stipulated period were duly considEed by the
Central Government;

Now, therefore, in exercise of the powers conferred by sections 3, 6 and 25 of the Environment (Protection) Act,
1986 (29 of 1986) and in supersession of the Municipal Solid Waste (Management and Handling) Rules, 2000, except as

respect things done or omitted to be done before such supersession, the Central Govcrnment he+ebf makes the following
rules for management of Solid Waste, namely:-

1. gf-.n fr ilrft'q qk qqq

2. gf--{i + Rq +T(qit sr er{mq

3: gf-{rfr qnfrq Bnfire

4. sFr-{ qrFe-q Bi-{ Tqtflur lr{ CFI3il } svr* m wTio-q

5. ftq ,l-q dil-q[ilflrfr{ sqTq

6. Ef-{T3ii h cril-di dr nq rt-{i + frqrsrq rrg f,fl

7. tfi Cffi Efzir fi Sn<r1R fr n-ni + fu sdrg rrg
6<rt

Trft-{q {€ilTel<....

CGITq
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52 THE GAZETTE OF INDIA:EXTRAORDINARY IPARr II-SEC. 3(ii)l

\1rG
l. Short title and commencement.-

(l) These rules may bc callcd the Solid Waste Management Rules, 2016.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. Application.- These rules shall apply to every urban local body, outgrowths in urban agglomerations, census
towns as declared by the Registrar General and Census Commissioner of India, notified areas, notified industrial
townships, areas under the control of lndian Railways, airports, airbases, Ports and harbours, defence establishments,
special economic zones, State and Central government organisations. places of pilgrims, religious and historicai
importance as may be notified by respective State government from time [o time and to every domestic, institutional,
commercial and any other non residential solid waste generator situated in the areas except industrial waste, hazardous
waste, hazardous chemicals, bio medical wastes, e-waste, lead acid batteries and radio-active waste. that are covered
under separate rules framed under the Environment (Protection) Act, 1986.

3. Definitions -(l) In these rules, unless the context otherwise requires,- (l) "aerobic composting" means a

controlled process involving microbial decomposition of organic matter in the presence of oxygen;

2. "anaerobic digestion" means a controlled process involving microbial decomposition of organic matter in
absence of oxygen;

3. "authorisation" means the permission given by the State Pollution Control Board or Pollution Control
Committee, as the case may be, to the operator of.a facility or urban local suthority, or any other agency
responsible for processing and disposal of solid waste;

4. "biodegradable waste " means any organic material that can be degraded by micro-organisms into simpler
stable compounds;

5. "bio-methanation" means a process which entails enzymatic decomposition of the organic matter by microbial
action to produce methane rich biogas;

6. "brand owner" means a person or company who sells any commodity under a registered brand label.

7. "buffer zone" means zone of no development to be maintained around solid waste processing and disposal
facility, exceeding 5 TPD of installed capacity. This will be maintained within total and area allotted for the
solid waste proccssing and disposal facility.

8. "bulk waste generator" means and includes buildings occupied by the Central government departments or
undertakings, State government departments or undertakings, local bodies, public sector undertakings or private
companies, hospitals, nursing homes, schools, colleges, universities, other educational institutions, hostels,
hotels, commercial establishments, markets, places of worship, stadia and sports compiexes having an average
waste generation rate exceeding l00kg per day;

9. "bye-laws" means regulatory fiamework notified by local body, census town and notified area townships for
facilitating the implementation of these rules eff'ectively in their jurisdiction.

10. ttcensus town" means an urban area as defined by the Registrar General and Census Commissioner of India;

ll. ((combustible waste" means non-biodegradable, non-recyclable, non-reusable, non hazardous solid waste
having minimum caloriflc value exceeding l-500 kcal/kg and excluding chlorinated materials like plastic, wood
pulp, etc;

12. "composting" means a controlled process involving microbial decomposition of organic matter;

13. "contractor" means a person or firm that undertakes a contract to provide materials or labour to perform a

service or do ajob tbr service providing authority;

14. "co-processing" means use of non-biodegradable and non recyclable solid waste having calorific value
exceeding 1500k/cal as raw material or as a source of energy or both to replace or supplement the natural
mineral resources and fossil fuels in industrial processes;

15. "decentralised processing" means establishment of dispersed facilities fbr maximizing the processing of bio-
degradable waste and recovery of recyclables closest to the source of generation so 6s to minimize
transportation of waste for processing or disposal;

16. "disposal" means the final and safe disposal of post processed residual solid waste and inert.street sweepings
and silt from surface drains on land as specified in Schedule I to.prevent contaminatien of ground water, surface
water, ambient air and attraction of animals or birds;

17. "domestic hazardous waste" means discarded paint drums, pesticide cans, CFL bulbs, tube lights, expired
medicines, broken mercury thermometers, used batteries, used needles and syringes and contaminated gauge,
etc., generated at the household level;

126



[lnrr II-EU-g 3(ii)] rlltf, 6l {l.itD[ : -gIqTqRq'

18. "door to door collection" means collection of solid waste from the door step of households, shops, ] 
t,] .l

commercial cstablishments , offices , institutional or any other non residential premises and includes collecti,on 'r '
of such waste from entry gate or a designated location on the ground floor in a housing society , multi storied
building or apartments , large residential, commercial or institutional complex or premisel;.

19. "dry waste" means waste other than bio-degradable waste and inert street swcepings and includes recyclable
and non recyclable waste, combustible waste and sanitary napkin and diapers, etc;

20. "dump sitcs" means a land utilised by local body for disposal of solid waste without following the principles
of sanitary land filling;

21. "extended producer responsibility" (EPR) means responsibility of any producer of packaging products such
as plastic, tin, glass and corrugated boxes, etc., for environmentally sound management, till end-of--life of the
packaging products;

22. "facility" means any establishment wherein the solid waste management processes nainely segregation,
recovery, storage, collection, recycling, processing, treatment or safe disposal are carried out;

23. "fine" means penalty imposed on waste generators or operators of waste processing and disposal tacilities
under the bye-laws for non-compliance of the directions contained in these rules and/or bye- laws

24. "Form" means a F8orm appended to these rules;

25. "handling" includes all activities relating to sortin!, segregation, material recovery, collection, secondary
storage, shredding, baling, crushing, loading, unloading. transportation, processing and disposal of solid ,ru.t.r;

26. "inerts" means wastes which are not bio-degradable, recyclable or combustible street sweeping or dust and silt
removed from the surface drains:

27. "incinetation" means an engineered process involving burning or combustion of solid waste to thermally
degrade waste materials at high temperatures;

28. "informal waste collector,, includes individuals, associations or waste traders who are involved in sorting, sale
and purchase of recyclable materials;

29. "leachate" means the liquid that seeps through
suspended material from it;

solid waste or other medium and has extracts of dissolved or

" local body" for the purpose of these rules means and includes the municipal corporation, nagar nigam,
municipal council, nagarpalika, nagar Palikaparishad. municipal board, nagar panchayat and town panchayat,
census towns, notified areas and notified industrial townships with whatever name they are called in different
States and union territories in India;

"materials recovery facility" (MRF) means a tacility where non-compostable solid waste can be temporarily
stored by the local body or any other entity mentioned in rule 2 or any person or agency authorised by any o1
them to facilitate segregation, sorting and recovery of recyclables fiom various components of waste by
authorised infbrmal sector of waste pickers, informal recyclers or any other work force engaged by the local
body or entity mentioned in rule 2for the purpose before the waste is delivered or taken up f* itr processing or
disposal:

"non-biodegradable waste" means any waste that cannot be degraded by micro organisms into simpler stable
compounds;

"operator of a facility" means a person or entity, who owns or operates a facility for handling solid waste
which includes the local body and any other entity or agency appointed by the local body;

primary collection" means collecting, tifiing and removal of segregated solid waste from source of its
generation including households, shops, offices and any other non-residential premises or from any collection
points or any other location specified by the local body;

"processing" means any scientific process by which segregated solid waste is handled for the purpose of reuse,
recycling or transformation into new productsl / \

"recycling" means the process of transforming segregated non-biodegradable solid waste into new material or
product or as raw material for producing new products which may or may not be similar to the^ originalproducts; 

, ..,
"redevelopment" means rebuilding of otd residential or commercial buildings at the same site, where the
existing buildings and other infrastructures have become dilapidated;
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38. "refused derived fuel"(RDF) mcans fuel derived from combustiblc waste fraction of solid waste like plastic,
wood, pulp or organic waste, other than chlorinated materials, in the form ofpellets or fluflproduced by drying,
shredding, dehydrating and compacting of solid waste ;

39. "residual solid waste" means and includes the waste and rejects from the solid waste processing facilities
which are not suitable for recycling or further processing;

"sanitary land filling " means the final and safe disposal of residual solid waste and inert wastes on land in a
facility designed with protective measures against pollution of ground water, surface water and fugitive air dust,
wind-blown litter, bad odour, fire hazard, animal menace, bird menace, pests or rodents, greenhouse gas
emissions, persistent organic pollutants slope instability and erosion;

"sanitary waste" means wastes comprising of used diapers, sanitary towels or napkins, tampons, condoms,
incontinence sheets and any other similar waste;

"Schedule" means the Schedule appended to these rules;

"secondary storage" means the temporary containment of solid waste after collection at secondary waste
storage depots or MRFs or bins for onward transportation of the waste to the processing or disposal facility;

"segregation" means sorting and separate storage of various components of solid waste namely biodegradable
wastes including agriculture and dairy waste, non biodegradable wastes including recyclable waste, non-
recyclable combustible waste, sanitary waste and non recyclable inert waste. domestic hazardous wastes, and
construction and demolition wasles;

"service provider" means an authority providing public utility services like water, sewerage, electricity,
telephone, roads, drainage, etc;

"solid waste" means and includes solid or semi-solid domestic waste, sanitary waste, commercial waste,
institutional waste, catering and market waste and other non residential wastes, street sweepings, silt removed or
collected from the surfacc drains, horticulture waste, agriculture and dairy waste, treated bio-medical waste
excluding industrial waste, bio-medical waste and e-waste, battery waste, radio-active waste generated in the
area under the local authorities and other entities mentioned in rule 2;

tosorting" means separating various components and categories of recyclables such as paper, plastic, carcl-
boards, metal, glass, etc., from mixed wastc as may be appropriate to facilitate recycling;

"stabilising" means the biological decomposition of biodegradable wastes to a stable state wherc it generates
no leachate or offensive odours and is fit for application to farm land ,soil crosion control and soil remediation;
ttstreet vendor" means any person engaged in vending of articles, goods, wares, food items or merchandise of
everyday use or offering services to the general public, in a street, lane, side walk, footpath, pavement, public
park or any other public place or private area, from a temporary built up structure or by moving tiom place to
place and includes hawker, peddler, squatter and all other synonymous terms which may be local or region
specific; and the words "street vending" with their grammatical variations and cognate expressions, shall be
construed accordingly;

"tipping fee" means a f'ee or support price determined by the local authorities or any state agency authorised by
the State government to be paid to the concessionaire or operator of waste processing facility or for disposal of
residual solid waste at the landfill:

"transfer station" means a facility created to receive solid waste from collection areas and transport in bulk in
covered vehicles or containers to waste processing and, or, disposal facilities;

"transportation" means conveyance of solid waste, either treated, partly treated or untreated from a location to-
another lecation in an environmentally sound manner through specially designed and covered transport system
so as to prevent the foul odour, littering and unsightly conditions;

"treatment" means the method, technique or process designed to modify physical, chemical or biological
characteristics or composition of any waste so as to reduce its volume and potential to cause harm; ,,
t'user fee" means a fee imposed by the local body and any entity mentioned in rule 2 on the waste generator to
cover full or part cost of providing solid waste collection, transportation, processing and disposal services.

55. "vermi composting" means the process of conversion of bio-degradabJe waste intg compost rising larth
worTns;

56. "waste generator" means and includes every person or group of persons, every residential premises and non
residential establishments including Indian Railways, defense establishments, which generate solid waste;

57. ('waste hierarchy" means the priority order in which the solid waste is to should be managed by giving
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emphasis to prevention, reduction, reusc, recycling, recovery and disposal, with prevention bcing the mostprcferrcd oprion and the disposar at the randfilr being the least;

58' "waste picker" means a person or groups ol persons informally engaged in collection and recovery of reusable
and recyclable solid waste from the source of waste generation the .streets, bins, material recovery facilities,processing and waste disposal facilities for sale to recyclers directly or through intermediaries to earn theirlivelihood.

\zl words and expressions used herein but not defined, but defined in the Environment (protection) Act, 19g6, theWater (Prevention and Control of Pollution) Act, 1974, water (Prevention and Control of pollution) Cess Act, 1977 andthe Air (prevention and control of Pollution) Act, l98l shall have the same meaning as assigned to them in therespective Acts.

4 Duties of waste generators.- ( 1) Every waste generator shall,_

(a) segregate and store the waste generated by them in three separate streams namely bio-degradable, non bio-degradable and domestic hazardous wastes in suitable bins and handover segregated wastes to authorised waste pickers
.or 

waste collectors as per the direction or notification by the local authorities from time to time;
(b) wrap securely the used sanitary waste like diapers, sanitary pads etc., in the pouches provided by themanutacturers or brand owners of these products or in a suilable wrapping material as instrucied by the local authoritiesand shall place the same in the bin meant for dry waste or non- bioidegiadable waste;
(c) store separately construction and demolition waste, as and when generated, in his own premises an6 shalldispose off as per the construction and Demolition waste Management Rules, 2016; and

(d) store horticulture waste and garden waste generated from his premises separately in his own premises anddispose of as per thc dircctions of the local body from time to time.
(2) No waste generator shall throw, burn or burry the solid waste generated by him, on streets, open public spacesoutside his premises or in the drain or water bodies.

(3) All waste generators shall pay such user fee for solid waste management, as specified in the bye-laws of thelocal bodies.

(4) No person shall organise an event or gathering of more than onc hundred persons at any unlicensed placewithout intimating the local body, at least three working days in advance and such person or the organiser of such eventshall ensure segregation of waste at source and handing over of segregated *uit" to waste collector or agency asspecilied by the local body.

(5) Every street vendor shall keep suitable containers for storage of waste generated during the course of his activitysuch as food waste, disposable plates, cups, cans, wrappers, coconut shells, liftover food, vJgetables, fruits, etc., andshall deposit such waste at waste storage depot or container or vehicle as notified uy tfre fo"uLiiOv.
(6) All resident welf'are and market associations shall, within one yearfrom the date of notification of these rules andin partnership with the local body ensure segregation of waste at source by the generators as prescribed in these rules,facilitate collection of se€regated waste in separate streams, handover recyclable material to either the authorised wastepickers or the authorised recyclers. The bio-degradable waste shall be processed, treated onJ oirpo."a off throughcomposting or bio-methanation within the premises as far as possible. The residual waste shall be given to the wastecollectors or agency as directed by the local body.

(7) All gated communities and institutions with more than 5,000 sqm area shall, within one year from the date ofnotification of these rules and in partnership with the local body, ensure segregation of waste at source by thegenerators as prescribed in these rules, facilitate collection of segregated waste in ,.fu.ut" streams, handover recyclablq.material to eithel the authorised waste pickers or the authorir*d .-"cy".I".r. The bio-digradable wasie shall be processed,treated and disposed off through composting or bio-methanation within the premisei as far as possible. The residualwaste shall be given to the waste collectors or agency as directed by the Iocal b;dy.
(8) All hotels and restaurants shall, within one year fiom the date of notification of these rules and in partnershipwith the local body ensure segregation of waste at source as prescribed in these rules, facilitat" 

".Ii";i;;, ;;;;;,;;waste in separate streams, handover recyclable material to either the authorised waste pickers or the authorised recyclers.The bio-degradable waste shall be processed, treated and disposed off through .ornporiing or bio-rnethanation within thepremises as far as possible. The residual waste shall be given to the waste collectors or agency as.directed by the-local

5' Duties of Ministry of Environment, Forest and Climate Change.- (l) The Ministry of Environment, Forestand Climate Change shall be responsible for over all monitoring the implementation of these rules in the country. Itshall constitute a Central Monitoring committee uader the Chairiranship of Secretary, Ministry of Environment, Forestand Climate Change comprising officer not below the rank of Joint Secreia.y or Advisor from the following namely,-

tu
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r)

2)

Ministry of Urban Development

Ministry of Rural Development)Zo
4) Ministry of Agriculture

' 5) Central pollution Control Board

6) Three State Pollution control Boards or Pollution control Committees by rotation
7) urban Development Departments of three State Governments by rotation
8) Rural Development Departments fiom two State Governments by rotation
9) Thrce Urban Local bodies by rotation
l0) Two census towns by rotation

I I) FICCI, CII

12) Two subject expefts \

2' This Central Monitoring Committee shall meet at least once in a year to monitor and review the implementation
S:,ffi:l#5:,ff.Y:T'.['";1ft",::r]^".:i' po"" ano ctimaie chung" -uv co-opt orher experts, ir neede<r. rhe

S;,," o"*:i';:;:#}1T:il,T,Yifi}|}r*:ffi,'*:',j.'] rhe Ministrv or Urban Deveropmenr sha, coordinare with

(a) take periodic review of the measures taken by the states and locar bodies for improving solid waste management
:fii:ff:1"::T;[:H*[i5::*:mm:;i"dffiffi;;"Ministrv"na"*,".nir-ugenciesar]easrincein
(b) formulate national policy and slrategy^ on solid wasre^managemenr incruding poricy on wasre Io energy inconsultationwithstakeholderswit-hin.i* monlhsfromrhedareofnotifiiationoftheserules;
(c) facilitate States and union Territories in.formulation of state policy and strategy on sorid management basedon nationar sorid waste management policy and national ,.uun r*i,uion"pori"y;

,f], n"ol#ote 
research an<I development in solid waste management secror and disseminate information to States and

(e) undertake training and capacity building of local bodies and other stakeholders;and

,|?,[:Ii3i,["Affli,3H|!',]i:',,Hj,,XJ3',",i1.|ffi;:.J" states, union te*irories and rocar bodies on sorid waste

3;.,,,*.3,i1'iid:r'r:ffi:t";:.flff,,,'H;iil't'*try or chemicars and Ferririsers.- (r,r rhe Departmenr or
(a) provide market development assistance on city compost; and
(b) ensure promotion of co-marketing of compost with chemical fertilisers in the ratio of 3 to 4 bags: 6 to 7 bags bythe fertiliser companies to the extent 

"o,np-ori 
i. *ude availablefo. ,u.t.,ing to the companies.

**nrr,r'*1'litof 
Ministry of Agriculture, Government of rndia.- The Ministry of Agricurture rhrough appropriate

(a) provide flexibility in Fertiliser Control order for manufacturing and sale of compost;(b) propagate utlisation of compost on farm land; /,(c) set up laboratories to test quality of compost produced by local authorities or their authorised agencies; and(d) issue suitable guidelines for maintaining the quality of compost and ratio of use of compost visa_a_vis cherfricalfertilizers while applying compost to tarirtana. ., / - - . ,
9' Duties of the Ministry of Power.-The Ministry of Power through appropriate mechanisms shall,-(a) decide tariff or charges for the power generated from the waste to energy plants based on solid waste.(b) compulsory purchase power generated from such waste to energy prants by distribution company.

l3;..", ,i,ffii:i##.T*',-"1il:H:i#newable Energv sources- rhe Ministry of New and Renewable Energy
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3) Ministry of Chemicals and Fertilizers

130



IqFr Il-qu-s 3(ii)] elpd Sl {lslrlrl : 3IT{T*IRUI 57

(a) facilitate infrastructure creation for waste to energy plants; and

(b) provide appropriate subsidy or incentives for such waste to energy plants.

ll. Duties of the Secretary-in-charge, Urban Development in the States and Union territories.- (1) The
Secretary, Urban Development Department in the State or Union territory through the Commissioner or Director of
Municipal Administration or Director of local bodies shall,-

(a) prepare a state policy and solid waste management strategy for the state or the union territory in consultation
with stakeholders including representative of waste pickers, self help group and similar groups working in the tield of
waste management consistent with these rules, national policy on solid waste management and national urban sanitation
policy of the ministry of urban development, in a period not later than one year tionr the date of notiflcation of these

rules;

(b) while preparing State policy and strategy on solid waste management, lay emphasis on waste reduction, reuse,

recycling, recovery and optimum utilisation of various components of solid waste to ensure minimisation of waste going
to the landfill and minimise impact of solid waste on human health and environment;

(c) state policies and strategies should acknowledge the primary role played by the infolmal sector of waste pickers,
waste collectors and recycling industry in reducing waste and provide broad guidelines regarding integration of waste
picker or informal waste collectors in the waste management system.

(d) ensure implementation of provisions of these rules by all local authorities;

(e) direct the town planning department of the State to ensure that master plan of every city in the State or Union
territory provisions for setting up of solid waste processing and disposal facilities except for the cities who are members
of common waste processing facility or regional sanitary landfill for a group of cities; and

(f) ensure identification and allocation of suitable land to the local bodies within one year for setting up of
processing and disposal facilities lbr solid wastes and incorporate them in the master plans (land use plan) of the State or
as the case may be, cities through metropolitan and district planning committees or town and country planning
department;

(h) direct the town planning department of the State and local bodies to ensure that a separate space for segregation,
storage, decentralised processing of solid waste is demarcated in the development plan for group housing or commercial,
institutional or any other non-residential complex exceeding 200 dwelling or having a plot area exceeding 5,000 square
meters;

(i) direct the developers of Special Economic Zone, Industrial Estate, Industrial Park to earmark at least five
percent of the total area of the plot or minimum five plots or sheds for recovery and recycling facility.

0) facilitate establishment of common regional sanitary lanrl fill for a group of cities and towns falling within a

distance of 50 km (or more) tiom the regional facility on a cost sharing basis and ensure professional management of
such sanitary landfills;

(k) anange for capacity building of local bodies in managing solid waste, segregation and transportation or
processing of such waste at source;

(l) notify buffer zone for the solid waste processing and disposal facilities of more than five tons per day in
consultation with the State Pollution Control Board; and

(m) start a scheme on registration of waste pickers and waste dealers.

12. Duties of District Magistrate or District Collector or Deputy Commissioner.- The District Magistrate or
District Collector or as the case may be , the Deputy Commissioner shall, -

(a) facilitate identification and allocation of suitable land as per clause (0 of rules I I for setting up solid waste
processing and disposal facilities to local authorities in his district in close coordination with the Secretary-in-charge of
State Urban Development Department within one year from the date of notification of these rules;

(b) review the performance of local bodies, at least once in a quarter on waste segregation, proce,ssing, treatment
and disposal and take corrective measures in consultation with the Commissioner or Directdr of Municipal
Administration or Director of local bodies and secretary-in-charge of the State Urban Development.

13. Duties of the Secretary-in-charge of Village Panchayats or Rural Development Department in-the State
and Union territory.- (l) The Slcretary-in-charge oivillage Panchayats or \ural Developmgnt Depariment ii the State

and Union territory shall have the same duties as the Secretary-in-chargie, Urban Development in the States and Union
territories, for the areas which are covered under these rules and are under theirjurisdictions.

14. Duties of Central Pollution Control Board.-The Central Pollution Control Board shall, -

r3 I
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(i) establish waste deposition centres for domestic hazardous waste and give direction for waste generators to
deposit domestic hazardous wastes at this centre for its safe disposal. Such facility shall be established in a city or town
in a manner that one centre is set up for the area of twenty square kilomcters or part thereof and notify the timings of
receiving domestic hazardous waste at such centres;

0) ensure safe storage and transportation of the domestic hazardous waste to the hazardous waste disposal facility
or as may be directed by the State Pollution Control Board or the Pollution Control Committee,

(k) direct street sweepers not to burn tree leaves collected from street sweeping and store them separately and
handover to the waste collectors or agency authorised by local body;

(l) provide training on solid waste management to waste-pickers and waste collectors;

(m) collect waste from vegetable, fruit, flower, meat, poultry and fish market on day to day basis and promote
setting up of decentralised compost plant or bio-methanation plant at suitable locations in the markets or in the vicinity of
markets ensuring hygienic conditions;

(n) collect separately waste from sweeping of streets, lanes and by-lanes daily, or on alternate days or twice a week
depending on the density of population, commercial activity and local situation;

(o) set up covered secondary storage facility tbr temporary storage of street sweepings and silt removed from
sulface drains in cases where direct collection of such waste into transport vehicles is not convenient. Waste so collected
shall be collected and disposed of at regular intervals as decided by the local body;

(p) collect horticulture, parks and garden waste separately and process in the parks and gardens, as f'ar as possible;

(q) transport segregated bio-degradable waste to the processing facilities like compost plant, bio-methanation plant
or any such facility. Preference shall be given for on site processing of such waste;

(r) transport non-bio-degradable waste to the respective processing facility or material recovery facilities or
secondary storage facility;

(s) transport construction and demolition waste as per the provisions of the Construction an{ Demolition Waste
management Rules, 2016;

(t) involve communities in waste management and promotion of home composting, bio-gas generation,
decentralised processing of waste at community level subject to control of odour and maintenance of hygienic conditions
around the facility;

(u) phase out the use of chemical fertilizer in two years and use compost in all parks, gardens maintained by the
local body and wherever possible in other places under its jurisdiction. Incentives may be provided to recycling
initiatives by informal waste recycling sector.

(v) lacilitate construction, operation and maintenance of solid waste processing facilities and associated
infrastructure on their own or with private sector participation or through any agency for optimum utilisation of various
components of solid waste adopting suitable technology including the following technologies and adhering to the
guidelines issued by the Ministry of Urban Development from time to time and standards prescribed by the Central
Pollution Control Board. Pref'erence shall be given to decentralised processing to minimize transportation cost and
environmental impacts such as-

a)bio-methanation, microbial composting, vermi-composting, anaerobic digestion or
processing for bio-stabilisation of biodegradable wastes;

any other appropriate

b)waste to energy processes including refused derived fuel for combustible fraction of waste or supply as
feedstock to solid waste based power plants or cement kilns;

(w) undertake on their own or through any other agency construction, operation and maintenance of sanitary lanOfitt
and associated infrastructure as per Schedule 1 for disposal of residual wastes in a manner prescribed under these rules;

(x) make adequate provision of funds for capital investments as well as operation and maintenance of solid waste
management services in the annual budget ensuring that funds for discretionary functions of the local body have been
allocated only after meeting the requirement of necessary funds for solid waste management and ot{rer obligatory
functions of the local body as per these rules;

(V) make an application in Form-I for grant of authorisation for setting up waste processing, treatment or disposal
facility, if the volume of waste is exceeding five metric tones per day including sanitary landfillq from theState Pollution
Control Board or the Pollution Control Committee, as the case may be; ' j

(.2) submit application for renewal of authorisation at least sixty days before the expiry of the validity ol
authorisation;

t3j
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\3 tl (za) prepare and submit annual report in Form IV on or before the 30th April of the succeeding year to the
Commissioner or Director, Municipal Administration or designated Officer;

(zb) the annual report shall then be sent to the Secretary -in-Chargc of thc State Urban Development Dcpartment or
village panchayat or rural development department and to the respective State Pollution Control Board or Pollution
Control Committee by the 3l't May of every year;

(zc) educate workers including contract workers and supervisors for door to door collection of segregated waste and
transporting the unmixed waste during primary and secondary transportation to processing or disposal tacility;

(zd) ensure that the operator of a facility provides personal protection equipment including uniform, fluorescent
jacket. hand gloves, raincoats, appropriate fbot wear and masks to all workers handling solid waste and the same are used
by the workfbrce;

(ze) ensure that provisions for setting up of centers fbr collection, segregation and storage of segregated wastes, are
incorporated in building plan while granting approval of building plan of a group housing society or market complex; and

(zf) frame byeJaws and prescribe criteria for levying of spot fine for persons who litters or fails to comply with the
provisions of these rules and delegate powers to officers or local bodies to levy spot fines as per the bye laws tiamed; and

(zg create public awareness through infbrmation, education and communication campaign and educate the waste
generators on the following; namely:-

(i) not to litter:

(ii) minimise generation of waste;

(iii) reuse the waste to the extent possible;

(iv) practice segregation of waste into bio-degradable, non-biodegradable (recyclable and combustible),
sanitary waste and domestic hazardous wastes at source;

(v) practice home composling, vermi-composting, bio-gas generation or community level composting;

(vi) wrap sccurely used sanitary waste as and when generated in the pouches provided by the brand owners
or a suitable wrapping as prescribed by the local body and place the same in the bin meant for non-
biodegradable waste;

(vii) storage of segregated waste at source in different bins;

(viii) handover segregated waste to waste pickers, waste collectors, recyclers or waste collection agencies;
and

(ix) pay monthly user fee or charges to waste collectors or local bodies or any other person authorised by
the local body for sustainability of solid waste management.

(zh) stop land filling or dumping of mixed waste soon after the timeline as specified in rule 23 for setting up and
operationalisation of sanitary landfill is over;

(21) allow only the non-usable, non-recyclable, non-biodegradable, non-combustible and non-reactive inert waste
and pre-processing rejects and residues from waste processing facilities to go to sanitary landfill and the sanitary landfill
sites shall meet the specifications as given in Schedule-I, however, every effort shall be made to recycle or reuse the
rejects to achieve the desired objective of zero waste going to landfill;

(zj) investigate and analyse all old open dumpsites and existing operational dumpsites for their potential of bio-
mining and bio-remediation and wheresoever feasible, take necessary actions to bio-mine or bio-remediate the sites;

(zk) in absence of the potential of bio-mining and bio-remediation of dumpsite, it shall be scientifically capped as per
landfill capping norms to prevent further damage to the environment.

16. Duties of State Pollution Control Board or Pollution Control Committee.- ( I ) The State Pollution Control' Board
or Pollution Control Committee shall,-

(a) enforce these rules in their State through local bodies in their respective jurisdiction /nd review
implementation of these rules at least twice a year in close coordination with concerned Directorate of
Municipal Administration or Secretary-in-charge of State Urban Development Department;

(b) monitor environmental standards and adherence to conditions as specifiedrrnder the Sghedule I and Schedule II
for waste processing and disposal sites;

(c) examine the proposal for authorisation and make such inquiries as deemed fit, after the receipt of the application
for the same in Form I from the local body or any other agency authorised by the local body;
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(d) while examining the proposal for authorisation, thc requirement of consents under respective enactments and
views of other agencics like the State Urban Dcvelopment Department, the Town and Country Planning
Dcpartment, District Planning Committee or Metropolitan Area Planning Committee, as may be applicable,
Airport or Airbase Authority, the Ground Water Board, Railways, power distribution companies, highway
department and other relevant agencies shall be taken into consideration and they shall be given four weeks
time to give their views, if any;

(e) issue authorisation within a period of sixty days in Form lI to the local body or an operator of a facility or any
other agency authorised by local body stipulating compliance criteria and environmental standards as specified' in Schedules I and II including other conditions, as may be necessary,

(f) synchronise the validity of said authorisation with the validity of the consents;

(g) suspend or cancel the authorization issued under clause (a) any time, if the local body or operator of the
facility fails to operate the facility as per the conditions stipulated:

provided that no such authorization shall be suspended or cancelled without giving notice to the local body or
operator, as the case may be; and

(h) on receipt of application fbr renewal, renew the authorisation for next five years, after examining every
application on merit and subject to the condition that the operator of the facility has fulfilled all the provisions of
the rules, standards or conditions specified in the authorisation, consents or environment clearance.

(2) The State Pollution Control Board or Pollution Control Committee shall, after giving reasonable opportunity of
being heard to the applicant and for reasons thereof to be recorded in writing, rcfuse to grant or renew an authorisation.

(3) In case of new technologies, where no standards have been prescribed by the Central Pollution Control Board,
State Pollution Control Board or Pollution Control Committee, as the case may be, shall approach Central Pollution
Control Board lbr getting standards specified.

(4) The State Pollution Control Board or the Pollution Control Committee, as the case may be, shall monitor the
compliance of the standards as prescribed or laid down and treatment technology as approved and the conditions
stipulated in the authorisation and the standards specified in Schedules I and II under these rules as and when deemed
appropriate but not less than once in a year.

(5) The State Pollution Control Board or the Pollution Control Committee may give directions to local bodies for
safe handling and disposal of domestic hazardous waste deposited by the waste generators at hazardous waste deposition
facilities.

(6) The State Pollution Control Board or the Pollution Control Committee shall regulate Inter-State movement of
waste.

17. Duty of manufacturers or brand owners of disposable products and sanitary napkins and diapers.- (l)
AII manufacturers of disposable products such as tin, glass, plastics packaging, etc., or brand owners who introduce such
products in the market shall provide necessary financial assistance to local authorities for establishment of waste
management system.

(2) All such brand owners who sell or market their products in such packaging material which are non-
biodegradable shall put in place a system to collect back the packaging waste generated due to their production

(3) Manufacturers or brand owners or marketing companies of sanitary napkins and diapers shall explore the
possibility of using all recyclable materials in their products or they shall provide a pouch or wrapper for disposal of each
napkin or diapers along with the packet of their sanitary products.

(4) All such manufacturers, brand owners or marketing companies shall educate the masses for wrapping and.
disposal of their products.

18. Duties of the industrial units located within one hundred km from the refused derived fuel and Waste to
enerry plants based on solid waste- All industrial units using fuel and located within one hundred km from a solid
waste based refused derived fuel plant shall make arrangements within six months from the date of notificatipn of these
rules to replace at least five percent of their fuel requirement by refused derived fuel so produced. /
19. Criteria for Duties regarding setting-up solid waste processing and treatment facility.- (l) The department
in- charge of the allocation of land assignment shall be responsible for providing suitable land for setting up of the solid
waste processing and treatment facilities and notify such sites by the State Government or Unibn teriitory
Administration. i '' ,;-'' '
(2) The operator of the facility shall design and set up the facility as per the technical guidelines issued by the
Central Pollution Control Board in this regard from time to time and the manual on solid waste management prepared by
the Ministry of Urban Development.
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ting up common or resional sanitary landfills Ormler 0'5 mi'ion popurati"on r"r tn" Ji.io*i 
"io.#iu", wasre under the rures

remediation or capping of old and abandoned dump sites

t3>

23' state Level Advisory loay' - (1) Every Department in-charge of local bodies of rhe concerned stateGovernment or Union territory administration snlll clnstitute a si"r"'1.""1 Advisory Body within six months from thedate of notification of these ruies comprisirg ii 
"'i.u.rring members, namely:-

/

Secretary, Department of Urban O"r.to,_.*-o.il.r- *igovernment department of the State

One representative of 
. 
panchayats or il d"*lw_*Department not below the rank of loirt'J"...,u., to StateGovemment

Member, ex-officio

one representative of Revenue Department of State Government Membei,ex-officio

one representative from Ministry or rnri.**,, r,o*ulraClimate Change Government of India
Mcmber, ex-officio
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9r. represcntative-
uovcrnmenr of India 

Jm Minisry or u.oun-o"*toffi

9r" representativc 

-

uovernmenr of India Ministry or nu*t-Jilo-*a

Onerepresentr,iu.F
he Cenrralpollurion C";;l B;

sffJ:r,':'il,o *r.
Member, ex-officio

One representu,iu. frF
Institute 

"r 
r".irr"l"gyr 

indian Institute or r".nrology o. N*ionut

Chief rown planner 
",,*;;

Threerepreserrr,iuts
_ 

a rhe local bodies by.o*i,
Two represen,uriu"rF
byrotation. -- "-'n census towns o. ,.0u, u[,orJ*on.

Onerepresenlo,ir. fF
trr Cenlral lcvel 

_. _.., .r body reprcsenrin-e rnorrr*ll. s,il
one representative from, H

u aste recyclin-e industry

9foo, or.."rr.r.ro-
r u u o,. a. pu,i,i" n'i"r fi :[ ;n:.i;:, I ",.,,,,..]iuiil n,] nl

THE GAZETTE
$fIPIA-IxRAoRDTNARy

tPo^, tr-Suc. 3(ii)l

(2)

(3)

The State Level AdvisorV Rnrt., ..r_.rr 
------------- i

tarion or,nJ.;.;j,"ul'"'Bodv shall meet at lear
measures that are,...,,;.i"r::r";*,',:f,."2:fi:!''.H:,ffi.",;'J,:;,'j:: ji,,::l:y rhe marrers rerared ro

*:jffn.'"; * *;J:',.#il::%:H[*r*:#;**,,, ;::rH:Committee ro. n"I...n".y u.tion.

The copies of the review 
qrru alrproprlate implementation or irr"ii,vtuc 'o 

stote governmenr

. fo, n".essuf u.r,"r.''* 
report shall be forwarded to the state pottution 

rlontrol Board or pollution 
Control

,11 r &'T#:ifrT[ #1#:operator or rac i r i ty shar r s ubm i *he a n n uar,
@ The local *a;':;:':,."_ ,. 

---"'rv sr,ruar report to the local body in Form-III on or before

ifr'Hfttifl-d#.:"-##*{;il',i,},, [d*i Iiili,*i:iitr.':i1ii,:;r,f*::,::,:;;rune everv ,"*o- 
-' -rban local bodies in ir'l'.,o," in case 

"r., "*". ;#fi::::* J:,yJffit#';ll Jlr:LY;l
(3] Each State pollrrrio. /-^^._^, 

'-" vr ot4tE on or belbre lhe 30'h day of
submil the consolidated l:t::'l'control Board or
,mpremenrario, 

"rir,.."1li"r 
reporr dil';.,,,.Ir"1';ffif"Jil?l"i;Xj.::,1,.1h.: case may b

; 
*=;: 

: : ; 
- r e s a n d' 

" " "'' 
i, u L''iia n s r n o n . 

" 
;il ; ; ;[J #iry*,:r# ,Ydd fl##rf,"ii= 

J i;
impremenratio;;ffi:,:;,J,::"J, [:IT:.i.:,r,.,;n],li:i:T.ffi:il,1fl:,:.,:i:,,*ffi:IJ.ji.l;X 

$;".,*,HJi
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and Ministry ol'Environment, Forest and Climate Change, along with ils recommendations before the 3l"day of August
each year.

(5) The annual report shall be reviewed by the Ministry of Environment, Forest and Climate Change during the

-, meeting of Central Monitoring Committee.

25. Accident reporting- In case of an accident at any solid waste processing or treatment or disposal facility or landfill
site, the Officer- in- charge of the facility shall report to the local body in Form-Vl and the local body shall review and
issue instructions if any, to the in- charge of the facility.

SCHEDULE I

[see rule 15 (w),(zi), 16 (1) (b) (e), 16 (4)]

Specifications for Sanitary Landfills

(A) Criteria for site selection.-

(i) The department in the business allocation of land assignment shall provide suitable site for setting up of the
solid waste processing and treatment facilities and notify such sites.

(ii) The sanitary landfill site shall be planned, designed and developed with proper documentation of construction
plan as well as a closure planin a phased manner. ln case a ilew landfill facility is being established adjoining an
existing landfill site, the closure plan ofexisting landfill should form a part ofthe proposal ofsuch new landfill.

(iii) The landfill sites shall be selccted to make use of nearby wastes processing facilities. Otherwise, wastes
processing facility shall be planned as an integral part of the landfill site.

(iv) Landfill sites shall be set up as per the guidelines of the Ministry of Urban Development, Government of India
and Central Pollution Control Board.

(v) The existing landfill sites which are in use for more than five years shall be improved in accordance with the
specifications given in this Schedule.

(vi) The landfill site shall be large enough to last for at least 20-25 years and shall develop 'landfill cells' in a phased
manner to avoid water logging and misuse.

(vii) The landfill site shall be 100 meter away from river, 200 meter from a pond, 200 meter from Highways,
Habitations, Public Parks and water supply wells and 20 km away from Airports or Airbase. However in a

special case, landfill site may be set up within a distance of l0 and 20 km away from the AirporUAirbase after
obtaining no objection certificate from the civil aviation authority/ Air force as the case may be. The Landfill
site shall not be permitted within the flood plains as recorded for the last 100 years, zone of coastal regulation,
wetland, Critical habitat areas, sensitive eco-fragile areas..

(viii) The sites for landfill and processing and disposal of solid waste shall be incorporated in the Town Planning
Department's land-use plans.

(ix) A buff'er zone of no development shal1 be maintained around solid waste processing and disposal facility,
exceeding five Tonnes per day of installed capacity. This will be maintained within the total area of the solid
waste processing and disposal facility. The buffer zone shall be prescribed on case to case basis by the local
body in consultation with concerned State Pollution Control Board.

(x) The biomedical waste shall be disposed of in accordance with the Bio-medical Waste Management Rules, 2016,
as amended from time to time . The hazardous waste shall be managed in accordance with the Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016, as amended from time to time. The E-".
waste shall be managed in accordance with the e-Waste (Management ) Rules, 2016 as amended from time to
time.

(xi) Temporary storage facility for solid waste shall be established in each landfill site to accommodate the waste in
case ofnon- operation ofwaste processing and during emergency or natural calamities. ,

(B) Criteria for development of facilities at the sanitary landfills.-

(i) Landfill site shall be fenced or hedged and provided with proper gate to monitor incoming vehicles, to prevent
entry of unauthorised persons and stray animals . , . . t

(ii) The approach and / internal roads shall be concreted or paved so as t6 avoid generation of dust particles due to
vehicular movement and shall be so designed to ensure free movement of vehicles and other machinery.

(iii) The landfill site shall have waste inspection facility to monitor waste brought in for landfilling h, office facility
for record keeping and shelter for keeping equipment and machinery including pollution monitoring equipment.
The operator of the facility shall maintain record of waste received, processed and disposed.
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(v)

(vi)

(vii)

Utilities such as drinkir
righting 

"";;s;;;;;;",."1X#::,T,iili:'tr'":1'lll;:'X,;l:fjjlHilt#flllngrac,ities ror workers) and
Safety provisions including heallh inspections of workers at landfill sites shall be carried our made.

i:H:il1:'-:,.*5; iillitl-;Jlt',:"*:Jiil'i:x#HiilffJing sorid wasre sha, be provided rhe
(c) criteria for specifications for land filling operations and crosure on compretion of rand firing.-waste for land filling shall be compacted t' tn,, 

1:I.^:r-I,.1g 
h*".v c-ompactors to achieve high density of the

waste' In high rainfall areas where h;"r;;;;;;,ors cannot ue usea, alre;ative measures sha, be adopted.Till the time waste processing facilities for comr

}|,lJJ,T:Ti;J;,ill;l{nl*"*:*ffiifiT:'::X:,:::1 ,"'JJ;:"J;,J,il.J::Jt;,xii,ti:i

IPARr II-SEC. 3(ii)lffiother facitities ur riy be required,rr"liLJrl""ii*other facitities u, -iy u",JqrlrJriliiffi;IiJ;

;;::J".fi#3ffiiffil;l#::::H#:l'#,,:,"..T:1,:::_""". rra9 65 cm thickness or soir sha,r be5ffi,.:1,. :T 
^'"' 

: ::l l- :::1 t'"F ;; e*;#' #' ::#drainage sha, be consrrucred i;;i;;;1;,:##"ffilJi:,XJ:ilT,'#lmff during monsoon. proper

'fiffi::T|,l:?:ilJJ'Hi[:,?,:#f:ff:i].1: 
o"'*'"d ro minimise innrtration and erosion rhe nnarcovershall meer ine rorrowing s-fec,n"li"r_ r.,ijiJ,lj

(i)

(ii)

(iii)

(iv)

" 
ti""ii?,1,J,",",1ji;llT",6P:#:r.soil 

layer comprising or 60 cm or cray or amended soir with permeabiritv

b) on top of the barrier so, layer, there shall be a drainage layer of r 5 cm.t' ol::o,.",lJi:j1:T*t Iaver' there shall be a vegerative rayer of 45 cm to supporr narurar prant growth and to

[ll,t#1iffi:::#illt* prevention"In order to prevent polrurion from randfil operarions, the fo,owing provisions
(i) The storm water drain shall be designed and constructed in such a way that the surface runoff water is divertedfrom the Iandfilling site and r",.r,rii.'r.". ..r,a-*".i" r,";d;. do not get ,r;;;;il,;e surface runoff warer.

Provisions for diversion of storm *ui". ai."r,a.g" o."ir. ,irri be mad-e,r;;;i;; t"u.tu,. generarion and
prevent pollution of surface water and 

"r.. r* ,riia;fi;ft and creation of marshy conditions.(ii) 
):LJTlT:,HJ1T.:,iL:j'; iif;;b,"* 

and warls or waste disposar area. For randfiu receiving residues or

;H::'i?i'.r*ipti;}i]ffi [?#:'fi ;i3tr#J;ff :]":f il:lHtiiH'"i,'iH*;:I[l..;*Itr
overrving e0 cm.or_soir f.i"y ",,.'.,ial.; ";iri;;";,;;ffilil"ri'.,:ffiilf::i#JHii,l?:?;1;:?,::)."J1
ilX'T5n:',1?;L,l*Tljiur' 'n'li il at ,east ,*o -.,., uJio*ih. bu,. "i"i;; i,-;,.,..a soir barrier rayer

(iii) Provisions for
,eachate ,n.,, #1llil;::,:."1,ff::Hi$:i:H :l',;"J,;:,'.H,i:ri,.T:,:,il::,,ilj,[3",.T,X..1*JHJ:?t1meeting the shndards specified in scr'eoure- rr.. r, ,t 

"1r",'i"..r." shar be released into open environment.(iv) Arrangement shall^be.made to prevent leachate runoff from landfil area entering any drain, stream, river, lakeilffJ:"IJ#:J,i#i-*t 
or runorr water with leachate ;;;i; waste, the 

"rtri" ,i*.a warer sha, be treared
(E) Criteria for water quality monitoring._
(i) Before establishing an-y landfitl site, baseline data of ground water quarity in the area sha, be collected urJo.r,

iH'#:Xi;',!:i,l."i'lllli;1'if,:I##fi3;,li#iilHmeter ortne perrfrrery 
"ii.,oirri,riH,lTJto ensure that the ground waterls not contaminated. ' summer, monsoon and post-monsoon period 

^(ii) Usage of groundwater in and around landfill ,jr,.., fg. any purpose (includiirg-dJnkirg uno-i..igution) shall be;'J,:,"l".;il;ffi.,1|f,:Hi,l',:'.' q';i;' rhe rollowing ,p"l"iii'.liion. ror drinking wat-er quarity shau apply ror

-
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Parameters

Zinc

Sulphate (os SOl)

IS IO500:2012, Edition Z.Z(2003-0g)
Desirable limit (mgl except for pH)

Chlor-nrunt(as Cr.(," )

Nitrate as NOI

Total hardness (as CaCOI)

Phenolic conrpounds (as
C,;H.OH)

\t't l;

(r) Criteria for ambient air quality rnonitoring.-
(i) Landflll gas control systenr irrclucling gas collection systcnr shail be instailcd at landfiil site to nrininriz. ooou,.,

::r.,-,{Tij:?',?'h'i";11;l;m*"-:;:**ri*-::'l:"' 
pr",,.,r 

",,"ii,. ..hnbiritur..i ru,,ariii ,,,,.i*er no,
he considerctl. -'r' " '' vI F\ultr.rrrDrllnes ln (over systenls ;tlong uitlr glrs c,llection *ell, slrutrl.l
-rhe 

concentrati0n .f nlethalle gas generatecl at lartlflll site shall not exceed 2-5 ner .ent ^1.tr.- r,.,,,.-.. .-..-rlirnit (LEL). u'l rqr!\rrrrr sitc sllall not exceed 2-5 per cent ot'.the lowcr erpkrsrve

The Ianclfill 
'eas 

f ro.r the collection lacility at a lanclriil sire shair be.Lrtirizeir r,, 1,r.,., o,r..,ln.rrru, appricationsor power gener.atron' as per viabirity. otn..*ir., rrndfiil gas sihrlr b..';;r;; 
'tfrar-edi 

ancr shair not he alrorved ro;:.,ifi,ll ,'JIJ,'J,,i,Xioil'l'"'0n"" 
ni tb' irr;s,l ;;p;,;s pJssive 

".,,,g',i.ri'r,c arrowed in case ir irs uririsarron

Anlbient air qurliti' at the landlill site antl at the vicinity shail be reeurarly m.nitor.t:cr. Anrbient air quarrty sharl

( ii)

( iii)

(i v)

ql.tf, S'I (Ett=l : sI{ITetRol

I S. Nr-r.

.u)
(3)

0.0 t

0.0 r

0Ds

0.0.5

0.0-5

0 0()I

6.-5-8.5

0.00 r

4,5.0

0._l

500

200

141



68

\ul 1'
THE GAZETTE OF INDIA:EXTRAORDINARY IPARr II-SEC. 3(ii)l

meet the standards prescribecl by the Central Pollution Control Board for Industrial areri.

G. Criteria for plantation at landfill Site.- A vegetative cover shall be provicleci over tlre conrpleterl site in accordarrce
with the following specifictrtions, namely,-

(a) Locally adoptecl non-edible perennial plants that are resistant to drou-eht and extrerne telnperatLlres shall be' planted;

(b) The seiectron of plants should be of such variety that their roots do not penetrute tnorc than .li) crrrs. This
cont.lition shall apply till the landfill is stabilized;

Selectecl plants shall have ability to thrive on low-nutrient soil with nrininrum nutrient adctition:

Plantation to be macle in sulticient density to ntininrise soil er.osion.

Crcen belts shall be developed all around the boundary of the lanclfill in consultation with Statc pollutron
. Control Boards or Pollution Control Committccs .

H. Criteria fbr post-care of landlill site.- (l) The post-cJosurt'care of landfill sire shall be conducted for rt leasr fifteen
vears and Iong ternr nronitoring or crre plan shall consist of the lollowing. namely :-'

rlr) Maintaining the integrity ancl et'tectiveness of final cover, n\aking repairs ancl preventing run-on and run-off
ftont eroding or otherwise damaging the final cover;

(b) Monitoring leachate collection systcm in accorclancc with the requiremcnt;

(c) Monitoling of ground watcr in rnd around landtlll:

(d) Maintaining and operating the landfill gas collection systenr to nrcot the standalLls.

(l) Use of closecl lanclfill sites after fltteen years of post-closure nronitor-ing can be consicleletl fbr hunran settlement
or otherwise only afier enstrttng that gaseous emission anrl leachate quality analysis complies wrth the specifiecl stanclarcls
rncl the sorl stabilily is ensurerl.

I. Criteria fbr special provisions tbr hilly areas,-Cities and towns located on hills shall have location-specific
ntethods evolved tbr final disposal of solicl waste by the local body with the approval of the concerneti State pollr.rtion
Corltrol Board or the Pollution Control Conrnrittee, The local body shall set up processing lacilities l-or utilisat.ron ol'
brodegraclable orgnnic waste. The non-biotlegratlable r-ecyclzrhle uraterials shall be stored antj sent lbr recvclipg

hills. In case ofconstraints in finiling nclequate land in hilly arers, waste not sLlitablc lor roacl-laying or filling up shall be
disposcd ol in re_sional lanclf ills in plain areiis.

.I' Closure and Rehabilitation of OId Dumps- Solid waste dun-rps which hlve reached their Ir.rll capacity or those whrch
will not reccive adtlitronal waste atter setting up of neu, ancl properly designetl landlills shoulcl be closec.l ancl
rehabilitrted by examining the tbJlowing options:

(i) Recluction of waste by bio mining antl waste processing lirllowecl by placernent ol residues in ncw
landfills or capprnu as rn (ii) below.

(it. Capping with solid waste cover or solid waste cover enhancecl with geornembnrne to enable collectron
and flaring / utilisation of greenhousr rascs.

(iii) Capping as in (ii) abovc with adclitional rnersures (in alluvial and othercoarse grainecl soils) such as
cttt-otl walls anc[ extraction wells tbr pr-rrrrping antl treating contarrrinltetl ground water.

(iv) Arty other: tnethod suitable lirr reducing environnrental inrpact to acceptable level.

SCHEDTJLE II

[see rule 16 (l), (b), (e), 16 (4) )

Standards r-rf processing and treatrnent of solid waste

A. Standards tbr composting'- The waste processing facilities shall inclutle compostinu as one of thc techn,,lor:{s lirr
processing of bio clegradable waste. In order- to prevent pollution frrtrrr contpost plant. thc tollowing s-hall bc
contpliecl with namely :-

(a) I'he incoming organic waste trt site shall be storecl properly prior to fulther-processrng. Ttr thc,cxtent pos'sible.
the waste storage arer shor-rld be covered. II, sr.rch storage is done irr ah opefi lrea. lt *h:ili te.provicled with
irnpertneable base with tacility tbr collection of leachate antl surtace water run-otf into lined tlrains leading to a
leachate treatment and disposal tacility;

(b) Necessary precaution shall be taken to mininrise nuisance of oclour. flies, rotients, bircl nrenace ancl fir-e hazarcl:

(c)

(d)

(e)
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In case of breakdown tlr maintenance of plnnt. wltste int;rke shlll be stopped and arrangenrents be worked oltt

for tliversron of waste tc) the telnporat y processtng sile o[ temporaly landfill sites which will be again

reprocesscd when plant is in orcler,

Pre-process and post-process rejects shall be reuoved from the processing facility on regular basis and shall not

be ailowecl to piie at ihc site. Recyclables shall be routecl through rrppr-opriate venclors. The non-recyclable high

calorific fractions to be scgregatecl anrl scut to wastc to cner-gy ol for RDF prodtrction. co-processing in cement

plants or t. therlral powcr pla'nts. Only rcjects fronr all processcs shall be sent for sitnitary landfill site(s)'

The windrow iirea shall be proviclecl with irnpermeable base. Such a base shall be rnade of concrete or

conrpacted clay of 50 cnt thick having permeability coetlicient less than l0-7 cin/sec. The base shall !e provitletl

with I to 2 per:cent slope antl cilclecl by linecl rlrtrins for collection of leachate or sltrface run-trff:

Ambient air.clualrty monitoling shall be le-uulally calliecl ortl. Otiurnttisance at clown-wind direction on the

bounclary of processing plant shall also be chcckccl regularly'

Leachate Shall be re-crrcul:rtecl in corlrpost plant fbr nlclisture nraintenance.

The entl procluct contpost shall nteet the standards prescr(bed untler Fertilizer Control Order notiliecl fronl tinre

to tinte.

In order to enslrre saf'e application of cornpost, the tbllowing specrfictrtions tbr compost cNality shall be tnet,

nanrely:-

69

I

I

(c)

(d)

(e)

(f)

(h)

(')

Parameters Organic Compost

(FCO 2009)

Phosphate Rich

Organic Manure

(FCO 2013)

(1) (2) (3)

Arsenic 1mg/Kg) 10.00 10.00

Cadmium (mg/Kg) s.00 rlo

Chronriurr (m-e/Kg) 50.00 s0.00

Copper (mg/Kg) 300 00 -100.00

Lead (rng/Kg) r00 00 100.00

Mercury (mg/Kg) 0 l-s 0. l5

Nickel (mg/Kg) 50.00 50.00

Zinc (rng/K-u) r000.00 r000.00

C/N ratio <20 Less thtrn 20: I

pH 6.5-7.5 (l:5 solution) maximum 6.7

__; _

Moisture. percent bY weight,
mlximttm

15 0-2-5 0 250

Bulk tlensity 1g/cnr:' I < 1.0 ,. Le5s-thnn L6

Total Organic Carbon, Per cent bY

weight, r'uininrunt

12.0 7.9
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1O THE CAZETTE OF INDIA : EXTRAORDINARY IPART II-SEC. 3(ii)I

Total Nitrogen (as N), per cent by
weight, rrinintr.rnt

08 0.4

Total Phosphate (as P:0:) percent by
wgight. nrininrunt

0.4 10.4

Total Potassiunr (as K20). pcrcent by
weight. minirnum

0.4

Colour Dark brown to black

Odour Absence of tbul Oclor

Particle size Mininturl 90%, ntaterial shonlcl pass

through 4.0 rnnt IS sreve
Minir.nLrnt t)O(l ntaterial shoultl pass

through .1.0 rnnt IS srcve

Concluctivity (as clsnt- I ), not nrore
than

4.0 8.2

" Cornpost (final product) exceeding the above stated conccntration lirnits shall not be uscr,l for tbotl crops. However, it
nrav be utilized for pnrposes other thxn growing firod crops.

B. Standards firr treated leachates.-The clisposal of treated leachates shall nreet the tbllowin-u standar-rls, nanrely:-

S. No Paranreter

Stanclards

( Modc of Disposal )

Inland surtace
water

Public sewers Land disposa

(l) (2) (3) ('1 ) (s)

l. Suspended solicls. rtrg/I. ntax 100 600 200

2. Dissolved solids (inorganie) nrg/|" max. 2100 21 00 2100

.3 pH valLre -5.5 ro 9.0 -5.-5 to 9.0 -5.5 to 9.0

4 Anrrnonical nitrogen (as N). nrg/|. rna 50 50

5 Total Kjeldahl nitrogen (as N). rrg/1. max r00

6 Biochernical oxygen clernancl (3 days ar 27t) C)
nrax.( nrg/l; 30 -150 r00

7 Cliemical oxygen denrand. mg/[, mirx. 250

8 Arsenic (as As), mg/I, max 0.2 o2 0.2

9 Mercury (as H-e). mg/I. max 0.01 0.01

l0
;

r0 Lead (as Pb.1. nrg/1, ruax 0. I

ll Cadminnt (as Cll). ntg/1. nrax 2.0 l0

tqq
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1t

)2

I3

Total Chromiunr (as Cr), mg/l, max.

Copper tas Cu). ntg/l.,rrur.

Zinc (as Zn). mg/l. rnax.

Nici<el (as Ni). nrg/|. nrax

2.0

30

2.0

30

t4

t.5

5.0

3.0

t5

3.0

0.2

16 Cyanrde (as CN), nig/I. max. 0.2 2o

t7 Uhloride (as Cl), mg/|, max.
| 000 I 00c) 600

]|t

t9

l-lLlrlil(lc (.rs Fr. rtrr:/j rD.rr 2.0 l.-s

Phcnolic conrpounds (as C,,HsOH) mg/l. nrax. r.0 5.t)

Note: while clischarging treated leachates into inland surface.waters, quantity of reachates Lreing clischargecr ancl theqttantity of dilution water available in the receiving *0r., bo,ly shair be given due consicreration.c' Standards f,r incineration: The Emission tionr incrnerators /thermar technorogies in soritr wastetreatment/disposal facility shall meet the following .standar.ls, namelv:_

Standard reters to half hour.ly average valuc

Stanclar-cl refels to half hourly aver.age value

Standurci rcfcrs to half hourJy aver-age vulue

Stantlard reters to half hour.ly avcragc valuc

Stanclarcl ref'ers to claily avc-rage value

Standard rcf'crs to lralf hourly average value

Stanclard reters to half houriy average value

NOx (NO antl N02 expressed
as NO2 )

Stanclard refers to half hour.ly aver-age value

Total dioxins ancl furans 0. I n-r TEQ/Nrn-r Stanclard ret-ers to 6-lJ hours strntpline. please rel,eguitlelines lbr l7 conccrne.l cc,ngeners tirr toxirt'rluivalencc values to ur r.ir.r. 111 tolal lori
eclui valence.

Cd + Th + their cnmpounds
SI:rndlrnl relers to \irilplinutinlc iln\uhcic.
belwcen 30 rninLrtcs untl g nurrrs.

Hg and its compounds
Slltntllrnl-relers tu silllpllto lirlc lrn; u ltcre
bctwccn .10 nrinutc, irn(l g hour.\.

Parameter

145



|)

ll

b
t
i

,,

12 THE GAZETTE OF INDIA:EXTRAORDINAR),

\ \,r
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Sb+As+Pb+Cr+Co+Cu
+Mn+Ni +V+their
compounds

.-,All value s corrcctcd to I la/c tL.t.tgcn ort a dr.\' lxtsi.s

Note:

(a) Suitably clesigned pollution control clcvices shall be rnstallecl or retrol'itte(l with the incineriltor to

achieve the above emission lirrits..

(b) Waste to be incrnerated shall ncrt be chemrcally treated with iiny chlonnated disinfectants.

(c) Incineration of chlorinrted plastics shall be phasetl out within two years.

(d) il the concentation of toxic metals in incineration ash exceeds the limits specifierl in the Hazartious Waste
(Management. Hanriling anti Trans boundary Movement) Rules. 2008. as amendecl from time to time. the ash

shall be sent to the haz.ardous waste treatment, storilgc ancl dispolal tcaility.

(e) Only low sulphur lirel like LDO. LSHS. Diesel, bio-rr.rass, coal, LNC. CNG. RDF irnd bio-gas shail
be used irs fuel in the incinelator.

(f) The CO2 concentration in tail gas shall not bc more thanl(h.

(g) All the facilities in twin chanrber incinelatols shall be clesignecl to achieve a nrinintrnr tenrperature of
9-50t)('in seconclary cornbustion chaurber ancl with a gas resiclence time in seconclary corrbr.rstion charnber not
less than 2 (two) seconcls.

(h) Incineration plants shall be operated (combustion chambers) with such temperatllre. retentron tintc
and turbulence. as to achieve total Olganic Curbon (TOC) content in the slag antl bottorn ash less thun 3%. or'

the loss on ignition is less than 5%, ot the dry weight,

(i) OdoLrr flom siles shall be managetl rs per guiclelines of CPCB issucd fronr tilne to tilne

FORM - I

lsee rule 15 (v) 16 (1) (c).21(3) I

Application fbr obtaining authorisatir.rn under solid waste rnarragement rules

tbr pror:essing/recycling/treatment and disposal of solid waste

To,

The Member Sccrctary.

Statr Pollution C'ontlol Bourd or Pollutiun C,.,ntlol Cunurilttcc.

of. , ,.....

Sir,

I/We hereby apply for authorisation undcr thc Solid Waste Management Rules,2016 for processing,
recycling, treatment ancl clisposal of solicl waste.

Correspondencc address

Telephone No.

Fax No.

I

: Name of the local botly/agency

:

:

appointed by them/ operator of facility

Stanclard refers to sanrpling tinre urrywhere
between 30 nrinutes and tJ hours.

0.5 nrg/Nmr

'.2.

: / *' ',e-mail:
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Notjal Ofticer & designatir,s.,.y,;;;;;;il,"iTJ:l:l3i,fl 
il[::,;;l,lllil::,, bo,,y or

tent or drsposal 
I

73

Authorisation reqrrirecl for(Piease tick nrn.[j"'"' 'ur settin-q up ancl operation of the fhc-ilitv

coptes of the Documents

clearance (local body)
ol Environmental 

Clearance
fbr e.stablishment

Number of sttes identified

Any other infbrrnatlon.

'r-grccmcnt bct\\ ecn lnunici
rn \ c s,mcn, ; ;;;":, .:: ;:::::drpera 

ri n _e a_een c y

euantity of waste to be rreatecr )

Quantitl oI waste ro be rris.^.-.r ,_.
(ii)Lrtilisation 

prograrrme 

: disposetl into lancrfilr :

l::ll"':1'*il;:;ffiffi.;'li(Producruri'Iisarion) i;r..^ . _ -...,r/vrqr (a(rach details) i

rreatment rechnology fbr leachare i
:

lJlil:#'*t to be taken fbr p.evention and conrrol of environmenral i

(v)Measures 
to be takerr tbr sa$t,, ^r ._. l

[ri;Tl];Jjl,"tffi":ll-,.i,I^,;:*:T.fi::l, :

Disposal of solid waste

at landfill

Date:

Place:
Signatrtrc:

Dcsignatr on

%%q

ls

7.

I'
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Percenrage of resi clen t i a I a nd 

.non_ 
res i cler,i ul ;;;;;.1 i,door to tloor collection through :

Motorizeil vehicle

Contai ner-izecl tricycle/handcart

0ther clevice

If not, methocl of pnmar.y collection adoptecl

Len,uth ,l roacls. strcets. lanes hv.-t.--" =;^-a--..-..-..-...'..._.-_-be cleaned 
rnes. bye-lanes in the city thlt neecl to

pelcenta-qe of populatioh

Tools usecl

Manual sweeping

Mechanical sweeping

whether long handlc broom trsed by sanitation w.Lkcrs

X|::llj":flrsanirarion workcr is given hanclcarr/tricycte rbr

Whether hrrrdr.rrrl / rricyt.le ls r.untilinerizecl
Whether the collection tool synclrronizes with coliection/ wastestora_ge contai ners uti lized

r Wirstc Stur-ugc llcilitics

. and type of waste storage depots in the city/town

concrete cylinder bins

overetl roont s/space

metal/plasti c containers

l. l nrr bins

to 5 rnj bins

Capacity rn rn'

in/ population ratio

THE GAZETTE OF INDIA : EXTRAoRDINARY
lPanr II-Sec. 3(ii)]
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Nuniber of l-rouseholcls in the city/town ,

Nunrber of non-residentitrl prenrises in the city

Number oi election/ administrirtivc wards in the city/town

Qurrntity of Solicl waste

F,stirnated Quantity of solid waste generated in the local body area

per clay in metric tones
/tpd

Quantity of solid waste collected per day /tpd

Pel capita wilstL' collcctcd pel tlay, /gm/day

Quantity of solid waste processed /rpd

Quantity of solicl waste disposecl at lanclfill /tpcl

Status of Solid Waste Management (SWM) service

Segregation and storage ol waste at source

Whether solid waste is stored at source in dornestic/commercial/
institutional bins If yes.

Pefcentage of households practice stolage of waste ut soulce in
tlomestic birrs

Percentage of non-residential premises practice storage of waste

at sou[ce in cornmercill /institr"rtionnl bins

Percentage of households dispose of throw solicl waste on the

streets

Percentago of non-residential prenrises tlispose of throw solid
wasle on tlle streets

Whether solicl waste is storecl at source in a segregatecl fornr

If yes, Percentage of prerrises segregating the waste at sorrrce

Yes/No

L/r

E(

(7

Yes/N<-r

L/c

Door to Door Collection of solicl waste

Whether door to dool collection (D2D) of solid waste is being
done in the city/town

Yes/No

if yes

Nunrber ol'warcls coverecl in D2D collection of wtiste

No. of households covered

No. of non-residential prenrises including conrmercirl
establishnrents,hotels, restaurants edncatronal institr,rtions/
offices etc coverecl
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Form- II
[see rule 16 (t) (e) ]

Format lbr issue ot'authorisation
File No.:

Datecl:

Authorisation No

Trr

Rel. Your appl.ication number

]l,tr;f"" 

--State 

P?llulion Controi Boald/Pollution Conh'ot Commirtee afrcr examiniamining thc proposal herebyauthori ses having adnriniistrative otfice at
ilnd operlte waste processi ng/recycl i ng/ treatntent/cli spor.f 

-f,,.], 
f , t

The atLthorisation is hereby grantecl to operate the Iacility lor processing. recycling, rreatmenI and trisposar ot solid waste.
The authorisation is sttbject to the ternls ancl con<litrons stated berow a'ncl such c.nciitions as nray be otherwrse specit.ieclin these rules ana the stanclards raid clown in sched.res I ancl II under these r.ures
The 

--------State Pollution Control Lloarcl,/Pollution Contr.ol conrnrittees of the urany time' re'oke.ny of the conclitions applicable unJer the authoristrrion ancr shnil comm.nicate the sarre in rri,i,[.ty'o'

0,iI:i"J,':l:lr::,::iJil;illr;:li;.1,:'l;1.}',," M.n,gen,enr RLrres r0r6wirr arrr.cr rhe penar provision .r rhe

up

I

i

I

I

I

I

l

I
I

I
I

I

Date:

Pluct:

(Member Secretary)
state po,ution contror Board/porution Contror Committee of the UT

(Signuture and designation)

Form _ III
[see rule t9 (6),24 1) ]

Format of annual report to be submrtted by the operator of facirity to the rocar body 
.

Nante of the Cily/Town rrrtl Stiite

Arel in sr1. kilorreters

Nanre & Address of the local bocly

Telephone No.

Fax No.

E-rnail:

Nantc antl address ot opel.ator r_rf the facilitv

Name of officer in-charge of the facility

Phone No:

Fax No:

E-mail:
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\*'
:

i

i

l

:

i

i

Ward wise details of waste storage depots (attach)

Ward No:

Area:

Population:

No, of bins placed

Total volunre of bins placecl

Total storage capacity of waste storage facilities rn cubic meters

Total waste actually stored at thc waste storage depots daily

Give flequency of collection of waste tiont the depots

Nurnber of bins clear-ed

'l'equcncy \o. ol bins

)aily

\lternate dav

wic-e a week

Jnce a week

)ccusionallv

iy'hether storage depots have facility tbr storage of segregatecl
waste in green. blue ancl black bins

Yes/ No

(if yes, add details)

\o. of green bins:

\o. of blue bins:

\o. of black bins:

Whether litiing ol solitl waste front stortrge ciepots is rnannal or
mechanical. Cive percentage

71 ol' Manual LiftinE
rt SOLID WAS'IE

Vc

%) of Mcchanica
itti ng

Il mechanical * specify the metlrod used 'ront-entl loaders/'Iop loaders

Whethel solid waste is lilted front door to door.and transportecl to
treatlnent plant directly in a segregated fbrrn

Yes/ No

it'yes. specfy) . .
i'
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Wtrste Transportatron per tlay

Type ancl Nunrber of vehicles usecl (pl tick or atltl)

Frequcrrcy of trarrsportation ut waste rLrLluency (7o) Of wastc transportecl

Quantitv of waste transportetl each tlay

Percenta_9e of total wastc tr.anspor.tccl daily

Waste Tleatrnent Technologies uscd

Whether solicl waste is pror:essecl

If ycs, Quantity of waste processccl da.ily

Lrnd(s) avrilable with the local body l.or waste processrng (in
Hectares)

Land currcntly Lrtilizecl tbr waste processing

Solicl rvaste processing tacilities in operation

Solici waste processing fhcilities uncler construction

Distance of processing firctlitres fr.ont city/town boundary

Details of technologies arlopteti

152



I r]rT lI_ sr€ 3( ii) l__ ellffr 4-r {-ICT

Contpostrng .

vernti contnostino

lQtl. ,"* mirterill processed
I

lQt). lirrat Irrodue t prorlLrced
I

lQty. sold

lQ,, nt resitlual wasre lancltilletl
I

t^

lQt). 
rxw nruteriul processed

lQtf tlnrt protJuul plptlLrcetl

lqty *ot.l
I'Qtrlntitl 

rrt residual waste llntltillccl

ffi
Qty. final product produced

Qty. soltl

luantity ot resiclual waste lantlfiIled

B io- nrcthanati on

Refuse Derived Fuel

I 
Wust. to Energy ,..r,n

sr-rch as incineration, gasification, pyrolysis or any othertechnology ( give <letail)

Co-processi ng

I

I

Qty. raw lxaterial prtrcessed

Qty. linal pro(lu(:l protlucsLl

Qty. . sold Quantitv ol resiclual wastc
andfi lled

lQtv. .r* matenal processe<l

Qty. final product produced

Q,y solc'l Quantity ot r.esrdr.ral waste
lanclfillecl

]ty. raw rnatcrial processecl

L\ruuusrDte wirste supplted to cerltent plant

Combustible *or," rr,r,@

Others
)ty

Solicl waste disposal lacilities

kms
* .. I

1\o. oI Oumpsltes sites availahle with the local body

No. of sanirary tnnaritt ffi
Area ofeach such sites rm

Arer,r1 1.-, .,..--.--.r-y useo ror waste dlsposal

cruntpsr Ic/landl il J I aci I it1,. liont cit ty'turvn

urrlduuc rrom tne nearest habitatiorr

Distiince fiom water body

krrs

knrs
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Distance front state/national highwuy kms

Distance fron'r AirPort krls

Distance from important religious places or histolical lronulnent krns

Whether it talls in flood prone area Yes/No

Whcthel it falls in earthqnake fault line alea Yes/No

Quantity of waste lanclfilled each day tpd

Whethel landfill site is lenced Yes / Ncr

Whether Lighting facility is available on site Yes / No

Whether Weigh bridge facility tivailable Yes / No

Vehicles and equipments ttscd at landfill (specify) Iulldoze r. Compitctcrs etc. availablc

Manpower deployecl at landlill srte Yes/No (il yes. attach details)

Whethcl covcring is clone on duily basis les/No

11-not, Frecluency of covering the waste tlepositetl at the lanclfill

Cover traterial ttsed

Whether adecluate covcring material is available Yes/No

Plovisions fol gls vettting providetl fes/No. (il yes. attach technical data sheet)

Provision fol leachate collection fes/No, (if yes. attach technical data shcct)

l0 Whether an Actiotr Plan has been prepared for irnproving solid

wastc rninagelnent practices in the crty
f es/No

if Yes attach Action Plan details)

ll What separate provisions are nrade for :

)airy related activities :

Slau-uhter hottsL's waste :

C&D waste (construction deblis)

Attach tletails on Proposals.

Steps taken.

Yes/No

Yes/N<r

Yes/No

t2 Details of Post Closure Plan \ttach Plan

l3 How urany slutns are icientifietl and rvhether these are providccl

with Solicl Waste Mana.lt.ernent facilities :

Yes/ No

il Ycs, attach cletails)
.,

l4 Give details of mrnpower deployed for collection including street

sweeping, secotrclary stori.lge. transportation' processing antl

disposal of waste
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15 Mention briefly. the clifficulties being experiencecl by the local
body in complyine with provisions of these nrles

t6 Mention brietly, it tiny innovative iclea is implententcd ro tack.le a
problem relatcd to solicl waste. which coulcl be replicatecl by other
locirl bodies.

Signature of Operator

Datetl :

Plirce:

Form - IV

[see rules lS(za), Z4e)l

Format for annual report on solid waste management to be submitted by the local body

CALENDAR
YEAR:

DATE OF SUBVIISSION OF REPORT:

I Nar.ne of thc City/Town and State

Population

Area in sq. kiloureters

Name & Addre ss of local bocly

Telephonc No.

Fax No.

E-mail:

Name of officer in-charge dealing with solid waste managemcnt (SOLID
WASTEM)Phone No:

Fax No:

E-nrail:

Number of householcls in the city/town

Nuntber of non-residential prenrises in the city

Number oi election/ adnrinistrative warcls in the city/town

Qutintity of Solicl waste (solid wilste)

Estinrirted Quantity of solirl wiislc gencrated in the local bocly area per ciay in rretric
tones

/rpd

QLrantity of solirl waste collected per day iqrd
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Per capita wrste collected per day /gnr/dry

Quantity of solitl u,aste processecl /tpcl

Quantity of solid waste disposed at clumpsite/ lanclf ill /tpd

Status of S0litl Waste Management service

Segle_qation and storagc ol wastc irt source

Whether SOt.lD wASTE is stored at sourcc in clorrrestic/cornnrercial/ institntronal
bins, If yes,

Percentage of householcls practice storage of waste at source in tlonrestic bins

Peroentage of non-resiclential prenrises practioe storage of waste at source in
comrnercial /institutional bins \

Pcrcentage o1'houscholcls disposc or throw solicl waste on thc strcets

Percenhge of non-residential prenrises clispose of throw solicl waste on thc stl.ects

Whethcr solid waste is stor.ecl at source in a segregatetJ fornt, It yes,

Pelcentage of prernises segr.egating the waste at sorlrce

Yes/No

%,

o/o

%,

%,

Yes/No

o/o

Door to Door Collection of solirl waste

whethel cloor to tloor collection (D2D) of srlid waste is bein_u clonc in the city/town Yes/No

if yes

Number of wards coverecl in D2D collection of waste

No. of households covered

No. of non-residential premises inclucring cornmercial estabrishments ,hotels.
rr:staurants educational institr-rtions/ ofllces etc coverecl

Pcrcenttrge of resirlentitrl antl non-residential prenrises covered in door to rloor
collection through :

Mororizecl vehicle

Containerized tricyc le/hanclcart

Jther device

If not, mcthod of pr-irnary collection acloptecl

Sweeping ot st[eets

Length of roads, streets. lanes, bye-lanes in the city that need t. be cleaned

%

%,

lo

kn.r

.-,
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Frequenc:y of street sweepings ancl percentage of
population covered

lrequency Daily A.lternate

lays

Iwice

a week

)ccasionally

/a ot'

ropulation
:ovcred

Tools used

Manual sweeping

\4echanical sweeping

Whether long hanclle broont used by sanitation
workers

Whether each sttnitation worher is given
rantlcalt/tlicycle lbl collection of waste

Whether handcart / tricycle is containerizecl

iy'hether the collection tool synchronizes with
)ollectton/ waste storage containers utilizect

a/o

%

YesA{o

YesA,lo

Yes/1.{o

Ycs/No

ieconclary Wastr: Storage tircilities

No. nncl type of waste storage depots in the
c ity/tow n

Open wirste storage rites

Masonry bins

Cenrent concrete cylinder bins

Dhalno/coverecl roorns/space

Coverecl metal/pli"rstic contai ners

IJpto I .l r.n3 bins

2 to 5 rn3 bins

Above 5nr-l ctlntainers

Bin-iess city

No. Capacity in rn'

3in/ population ratic>

Ward wise details of waste storage depots (attach)

Ward No:

Area:

Population:

No. of bins placed

Total volume of bins placed

fotal storage crapilcily of waste storage lacilitres in
;ubic nreters

t *-' t

fotal waste actually strrred at the waste storage
lcpots rlaiiy
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3ive frequency of collection of wirste front the
iepots

\lunrber of hins clearerl

Fretluency \o. of bins

Daily

A.lternate clav

Iwice a week

lnce a week

)ccasi onal I y

Whether storage depots have tacility tor storage
of segrcgated waste in glcen, blue and bluck bins

Yes/ No .

.if yes. adcl dctails)

\o. of green hins:

\o. of blue bins:

\o. ot black bins:

Whcthcr lifting of solid lvaste fronr storalre depots
s nrrnual or nrechanical. Give percentage

7c) of Manual Litiing ol'solrd waste

ol.) of Mechanical lifting

%

0/r.

f mechanical - specily the rnethod used I ont-entl loaders/ Top lrxrder-s

ly'hether solid waste is lif tetl front door to door antl
ranspoltcr[ to trei]tntent plant directly in :r

;egregated form

'es/ No

t yes, specily)

iy'astc transportation per clay

lype and Nurlber of vehicles used

\o. Trips made

rir nsported

Anin-ral cart

Tractclr's

Non tipping Truck

Tipping'lruck

Dunrper Placers

Refuse collectors

Compactors

Others

JCB/loader-

158



Lelrr II sus 3(ii)l qKd s-T {tnffi ; 3I{TTrIl-{vl

y ol triutsportirtion of waste y (%) ol-waste transported

ntage of total waste transpor.terl claily

aste Treatment Technologies used

hcl solid w-aste is pr.ocessetl

ycs. (]uantity of wastc proccssecl daily

rhethel tleatntent is clone by local botiy or
rough an agencv

nd(s) available wjth the local bocly fbr waste
ing (in Hectares)

cLrrrently utilized lbr waste processing

wlste processing lac:ilities in operatiou

icl wastc processing lacilrties uncler constructi

tance of processing tacilities fiom city/town
ndaly

ils Lrl techrrtrlogics utkrptccl

. raw nraterial proccssed

. final produc:t prorir.rced

ity of resitlual waste landfllled

y. raw matcrial processcd

y. linai protlur:.t producerl

. sold i
ty of residual waste Iandfillecl

y. raw material processed
,r..:-1

y ol residual wrste ltrnclf illecl

day

'ice a week

a week

)ttirsiilnulll

ity of wrLste transpor.ted each tlay

y. sold
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fuse Delrved Fuel

to Energy technology

h as inciner;ition. gasrfication. pyrolysis or any
technoiogy ( give detail)

y. raw material processed

y. final prorluct produced

y. sold Quantity of resiclr"ral waste landfilled

y. raw material processecl

y. final procluct producecl

y. sold Qutrntity of resiclual w'trste landfiller,l

y. rirw urateriirl processed

mbustible waste suppliecl to cement plant

onrbustible waste supplied to solid waste basetl

waste disposal facilities

. of dumpsites sites available with the local

o. of sanitary landfill sites available with the

rea of each such sites uvarlable Iirr r'vaste disposal

of land currently used fbr waste disposal

ance of dumpsite/landfill facility from

stitnce ll'onr the nearest hahitation

stance fiom water bodv

stance lrom state/national highway

from Airport

fiorn irnpoltant religious places or
storical nronunrcnt

her it falls in flood prone arcil

hel it falls in ealthquake tault line area Ycs/No /'

ity of waste landfilled each day

hether landflll site is t'enced Ye.S /

hether' L.i ghti ng tacility availablc Yes /
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Sy'hether Weigh briclge facility available Yes / No

y'ehicles ancl erluipnrents used at landfill (specily) Bulldozer, Conipacters etc. available

Manpowcr cleployetl at lan(ltill site res/No

if yes, attach details)

$y'hether covering is done on daily basis t'es/No

.t not, Freclr-rency of covcrin._u the waste depositecl
rt thc lunclfill

lover ntaterial usecl

ir'hethel adequate covering mater-ial is available fes/No

)rovisions lor gas venting proviclecl Yes/No

,if yes, attach technical data sheet)

)rovision tbr leachate collection Yc:s/No

if yes. attach technrcal rlata sheet)

Whcthcl an Actiorr Plan has been preparc-d tbr
mprovtng solicl waste ntanagement practices in the
:ity

Y es/No

if Yes attach Action Plan details)

r0 ly'hat sepalate provisions are made for :

)airy related activities :

ilar.rghter houses wastc :

l&D wastc (construction debris) :

Attach details on Proposals,steps taken,

Yes/No

Yes/No

Yes/No

II )ctails of Post Closure Plan \ttach Plan

T2 :low ruany slums alc rclcntitled and whethcr thcse
tre provicled with Solid Waste Managenrent
lcilities:

fes/ No

if Yes, attach cietails)

ll Give details of:

Local boriy's owu nlanpower cleployed for
-:ollcction includrng strcet swccpiug, secondary
jtorage, transportation, processing and disposal of
waste

t4 Sive details of:

lontractor/ concessi onirire' s manpower cleployecl
irr collection inclucling str.eet sweeping. secoudary
itorage, transportation, processin-u ancl clisposal ot
,vaste

r5 t4ention briefly, the diffrcLrlties being experiencerl
ry the local body in courplying with pr.ovisions of
hese rules
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ell{f, 4T {lGitl;l : sI{ITelRuf

l nlan or the Menrbcr Secrctary

te Pollutron Control Bo:rrtl/

lution Contlol Ctuluittec

-l
i
I

1

1

I

i

PART B
Towns/cities

Total nuntber of towns/cities

Total nuntber of ULBs

Nurnber of class I & class II cities/towns

Authorisation status (names/number)

Nunrber ol' upplications receiveci

Nutrber ol' authorisations grantecl

Aulhurisltions urrclcr. scr.ut i lrl

SOLID WASTE Generation status

Solid waste generarion in the state (TpD)

col lected

treilted

landtillecl

compria.ce to schedure I of SW Rures (Number/names ot towns/capacity)
Cood practices in cities/towns

House-to-house col lection

Segregation

Stora-{e

Coveretl transportati on

Processing of SW (Number/names of towns/capacity)
Solid Waste processrng facilities setup:

I'rocessing f irci lrty operirtional :

Sl. No. Jonrposti ng Verm i-composting B i ogas i. DF/Pellctization

,

Processing faci lity under installation/piannecl:

il. No. Sonrposti ng y'ernri-contposti ng 3 i ogas l DF/Pelletisation

lDlle:

:Pltrce:
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IPART II_-SEC

Waste-to-Energy plants: (Number/names of towns/capacity)

I)isposal of solid waste (nunrber/names of towns/capacity):
l,andfill sites iclentifiecl

I-unclfi ll constntctc(l

t.andfi ll under constmctiorr

Landflli in operation \

Landfill exhausteci

Landfilled cappecl

Solid Waste Dumpsites (number/names of towns/capacity):
Tolll ntrrrrber ul exislinl rlrrnrpsites

Du ntpsi tes reclai nted/capped

Durnpsites conver.tecl to sanitirry IanclfiII

Monitoring at Waste processing/Landfills sites

Status of Acrion ptar-pr;t;"Er nrr"i"m;u,i;;
Tolal nuntber of' n.runicipalrties:

Nullber of Action plan subnrittecl:

Form - VI

[see rule 25]

Accident Reporting

Date and tirne of accident

Secluence ot events Ieatling to accicient

l. No. plant Locrtion
gcnc:ration (MW)

T'he waste involverl in accident

90

:.],-,.,[.'lostqua'Iitv

/

3.
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9t

Asscssnient ol'titc cflects of the accirlents on hunrarr hctlth
tunrl thc cnvi r.on nrent

5. Enrt:r'gency mcasur.cs taken

Stcps takon to alleviate the sffocls ot accidcnts

l Steps taken tt.r I,cvent trre recurrence of such rrrr accirlc:rt

I)att'

lrla, t

Sisnrture

Desrgnalron

I ir' No I 8-.ii.l.rr()4- I I,Sl,lt_)l

UlSIl\r ANAl.}t StNltA. .tr St:_.y.

'' l' *'' '

irl'ri"i'i''r ui' or. ,l1 il;i,i'ng 
"r 

G,,*rii"*i,i ,,rlr,,ai; p;.;;. il;eR,ir.r. v.yrprii i,,.*:o..*,, J rtxlrr.rrntl publisheti by rhe Courroller ot ptrblications. Oeitri_. i lObS,t
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DEEPAK M.GUPTE
ADVOCATE
HIGH COURT,BOMBAY
3, LAXMAN APARTMENT
25126 OLD TOPHKHANA
S'NAGAR,PUNE 4I I OO5

MOBILE: 9422317884
emai l. : advgupte@gmai l.com

Date: 1010812021

BEFORE THE NATIONAT, GREEN TRIBUNAL ,WESTERN ZONE,PUNE

Original Application No.56 of 201 8

Mr. Nikhil Vidyadhar Joglekar

Versus
Ministry of Environment ,Forest & climate change
& others

...Applicant

...Respondents

Note of appearance for Respondent No.1,

The Registrar
National Green Tribunal (WZ),
Pune

Sir,

I am instructed to appear on behalf of Respondent Nol, Ministry of

Environment, Forest & climate Change.

Copy of appointment order is attached.

The copy of Reply affidavit on behalf of Respondent No.1 is filed separately.

Be pleased to direct the offrce to record my appearance on behalf of

Respondent No.l

Email : advgupte@ gmail.com

94223 I 7884

\ / l.
..) - ( /' Deepak M.Cupte

Advocate
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